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GOVT 

Item No. 04 

Om Pal Singh 

Ram Babu Gupta 

CORAM: 

Date of hearing: 19.03.2024 

Applicant: 

BErORE THE NATIONAL OREE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

1 

Original Application No. 304/2024 

o 21-3-24 

Versus 

Mr. Om Pal Singh, Applicant in Person (Through VC) 

ORDER 

Court No. 2 

Applicant 

HON'BLE MR. JUSTICE SUDHTR AGARWAL, JUDICIALMEBER 
HONBLE DR. A SENTHL VEL, XPERT MMBER 

Respondent(s) 

This Original Application (hereinafter referred.to as 0A) under 

Section 14 and 15 of National Green Tribunal Act, 2010 (hereinafter 

referred to as NGT Act, 2010) has been registered by exercising suo 

motu jurisdiction based on a letter petition dated nil sent by Om Pal 

Singh son of Ram Pal Singh resident of Subhash Nagar, Mahoba District. 
Uttar Pradesh and signed by some other persons stating that Ram Babu 

Gupta and Munna .Gupta, sons of Rameshwar Gupta, resident of 

Balkhandeshwar are running Daal Mill and Peanut Mill, causing 

pollution. On account of functioning of above mills, air is getting polluted 
causing health hazards to the residents and even people residing in 

nearby area facing difficulty in breathing and respiration. Pollution is 

continuing for last one year and despite complaint made to concerned 

authorities, no action has been taken. 

In our view, the complaint can be looked into at tha frst instance 
v concerned authorities at the local level for which we constih1te a.loint 

1 

Annexure-1
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HANSOUA 

Committee comprtsing State Pollution Control Board and District 

Magistrate, Mahoba. 

3. District Magistrate, Mahoba shall be the nodal agency for 

coordination and compliance. 

4. The said Committee shall visit the site, collect relevant factual 

information and, if it fnds any violation of environmental laws or norms, 

would take appropriate remedial, preventive and punitive action against 

the erring persons in accordance with law and submit a factual report 

with Registrar General of Tribunal within three months by e-mail 

at judicial-ngtigov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. If found necessary, the 

matter will be listed for consideration before the Bench. 

5. 

6 A copy of this order be forwarded to State Pollution Control Board 

and District Magistrate, Mahoba by e-mail for compliance. 

With the above directions, OA is disposed of. 

March 19, 2024 
Original Application No. 304/2024 

DV 

APHOBA 

Sudhir Agarwal, JM 

Dr. A. SenthilVel. EM 
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I7, gTY TR, ETT (T RTE 25.2901012, 79.8958383) t 3TI 

--1. This Original Application (hereinafter referred to as OA') under Section 14 and 15 of 
National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010') has been registered by 

exercising suomotu jurisdiction based on a letter petition dated nil sent by Om Pal Singh son of Ram Pal 
Singh resident of Subhash Nagar, Mahoba District, Uttar Pradesh and signed by some other persons 
stating that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of Balkhandeshwar 
are running Dal Mill and Peanut Mill, causing pollution. On account of functioning of above mills, air 
is getting polluted causing health hazards to the residents and even people residing in nearby area facing 
difficulty in breathing and respiration. Pollution is continuing for last one year and despite complaint 
made to concermed authorities, no action has been taken. 

2. In our view, the complaint can be looked into at the first instance by concerned authorities at the local 
level for which we constitute a Joint 2 Commitee comprising State Pollution Control Board and District 
Magistrate, Mahoba. 
3. District Magistrate, Mahoba shall be the nodal agency for coordination and compliance. 
4. The said Committee shall visit the site. collect relevant factual information and, if it finds any 
violation of environmental laws or norms, would take appropriate remedial, preventive and punitive 
action against the erring persons in accordance with law and subrait a factual report with Registrar 
General of Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Support PDF and not in the forn of Image PDF. If found necessary, the matter 
will be listed for consideration before the Bench.". 
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(3) 

4T HA ga 08829/2/ 613/24 fti# 01.04 2024 Ítd f YI , 

and use certificate issued by competent authority must be submitted in this office within 
)Spree months. 

f Complaint is received against the Unit regarding and air pollution, adverse impact on 
t habitation, Unit site after verification if complaint is found true the CTO will be revoked 

without any prior notice. 

) 

AS per given commitment in the affidavit dated 27.04.2023, Unit will be shifted to other 
appropriate place after obtaining the prior permission of the concerned office without any 
claim. The commitment given in the affidavit dated 27.04.2023 must be complied. 

04030.... 
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Ref. No., 

MTCT fEi 19.03.2024 

f-iG 14.12.2023 GRI Vy 

TAT5 -226010 
0522-2720828, 2720831 

:0522-2720764, 2720676 
info@uppcb.in 

d4HIEC : www.uppcb.com 

UTTAR PRADESH POLLUTION CONTROL BOARD 

OUNANOR 

Date 

/ 

T.C-12 V, vibhuti Khand, Gomti Nagar, 
Lucknovw 
Phone 

226 010 
: 0522-2720828, 2720831 
:0522-2720764, 2720676 Fax 

E-mail 
Website :www.uppcb.com oa t 

: info@uppcb.in 

Annexure-4
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. lhis Original Application (hereinafter roferrcd to as 'OA') undcr Scction 14 and 15 of 

Natonal Green Tribunal Act. 2010 hereinafter refermed to as NGT Act, 2010') has been registered by 

Exereisng Suomotu jurisdiction based on a letter petition dated nil sent by Om Pal Singh son of Ram Pal 

Ogn resident of Subhash Nagar, Mahoba District Uttar Pradesh and signed by some other persons 

Staung that Ram Babu Gupta and Munna Gunta, sons of Rameshwar Gupta, resident of Balkhandeshwar 

are rinning Daal Mill and Peanut Mill, causing pollution, On account of functioning of above mills, air 

1S geting polluted causing health hazards to the residents and even people residing in nearby area tacing 

ancuty in breathing and respiration. Pollution is continuing for last one year and despite complaint 

made to concerned authorities, no action has been taken. 

.CHA 

2. n our View, the complaint can be looked into at the first instance by concened authorities at the local 

level for which we constitute a Joint 2 Committee comprising State Pollution Cotrol Board and District 

Magistrate, Mahoba. 
3. District Magistrate, Mahoba shall be the nodal agency for coordination and compliance. 

4. The said Committee shall 'visit the site, collect relevant factual information and, if it finds any 
violation of environmental laws or norms, would take appropriate renedial, preventive and punitive 

action against the erring persons in accordance with law and submit a factual report with Registrar 
General of Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Support PDF and not in the form of Image PDF. If found necessary, the matter 
will be listed for consideration before the Bench. 
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